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Order

The above petition fired on 2s.4.20t6 has been moved today seeking ceftain
urgent orders by the counsel for the petitioner. However, as the petition has been
mentioned after six months, we are not inclined to pass any interim order without
affording an opportunity to the respondents, particularly when the very maintainabirity
of the petition is being questioned.

2' we direct the respondents to file repry to the cp and to the apprications, for both
of which the respondent's counsel accepts notice, within a period of two weeks from
today and the advance copy of the same shail be given to the counser for the petitioner
who shall file rejoinder, if any, within a period of one week thereafter.

Post the CA as well as the main Cp for arguments on 25.11.20i6.
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